
BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL 

BANGALORE BENCH, BANGALORE 

DATED THIS THE EIGHTEENTH DAY OF NOVEMBER 1986 

Present: H.n'ble Shri Justice K.S.Puttaswainy •. Vice Chairman 

H,n'ble Shri L.H.A.Reo 	 •. Member (A) 

APPLICATION NO.31/86 

A.V.SUNDARAM (RETD.), 
S/. A.S.V.MURTHY, 
N..A, Central Avenue, 
I.T.I.C.l.ny, Bana1.re 16. 	.. Applicant 

(Shri M.Narayanaswarny.. Adv.cate) 

Vs. 
The General Manager, 
Southern Railway, 
Madras. 

The Divisional Railway Mana!er, 
Southern Railway, Banalore 
City Banal.re. 

The Divisional Personnel Officer, 
Southern Railway, 
Banal.re. 	 .. Resp.ndents 

(Shri M.Sreeranaiah. .Adv.cate) 

This application came up for hearing before Court 

t.day, Hon'ble Vice Chairman makes the following: 

ORDER 

In this application made u/s 19 .f the Administrative 

Tribunals Act, 1985 (the Act) the applicant has sou!ht 

for a direction to the respondents to settle the pensionary 

benefits to which he is entitled to in law from the date 

he retired from Railway Service viz., on 31.12.1984. 

2. 	The apr'licant who initially j.ined service as a Clerk, 

was working as a Head Clerk on 31.12.1984 which was his 

a!e of normal retirement under the rules in force. In 

that view the Divisional Railway Manager, SBC(DRM) on 

20/24.11.1984 (Annexure B) very rightly pernitted the 
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applicant to retire from service on 31.12.1984fr.m 

which date he has actually retired from service also. 

But still the respondents have net settled the 

pensienary and ether terminal benefits due to the 

applicant under the relevant rules. Hence this 

application. 

While the applicant was in service it appears there 

were more than one disciplinary proceeding instituted 

against him which were net completed for one or the •ther 

reason that are net necessary to notice in detail. 

The respondents claim to conclude all of them and then 

only settle the pension and ether benefits due to the 

applicant. After this application was made before this 

Tribunal the respondents have however granted a 

previsional pension of Ps.457/ to the applicant which 

he is drawinq. 

The respondents have resisted this application. 

Shri M.Narayanaswamy learned counsel for the 

applicant c.ntendsthat on his client retiring from 

service all earLter disciplinary preceedins even if 

they are alt validly instituted , had come to an end and the 

auth.ritjes Were b.und to settle the final pension 

and ether terminal benefits to which he was entitled 

to in law. 

Shri M. Sreeranaiah learned counsel for the 

respondents contends that the disciplinary proceedings 

can be continued even after retirment and theref ire 

the apr'licant was not entitled for settlement of 

pension and other terminal benefits. 

) 
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7• 	Admittedly the DRM by his •rder dated 24.11.83 

(Annexure B) has permitted the applicant to retire 

from service in pursuance of which he had also 

retired from service in 31.12.1984. When once a 

Gsvernment servant retires from service, the 

relationship of master and servant really ceases 

and theref ore disciplinary preceedins even kaiioly /if 

instituted except casesof recoveries for 

losses sustained by the G.vernment,cann.t be 

continued against the former a4 Govt. servant at 

all. 

8. 	We find that all the disciplinary pr.ceedins 

instituted against the applicant were not for 

recovery of pecuniary losses caused to the Railway 

Administration. When once we hold that all the 

disciplinary proceedins instituted against the 

applicant were not for pecuniary losses and have 

come to an end, then it follows from the same, that 

the respondents are bound to settle the pensionary 

benefits due to the applicant without delay. Weust 

therefore, issue appropriate directions to the 

resp.ndensts. 

9.. 	In the light of the above discussion we 

allow this application, direct the respondents to settle 

the pensionary and other benefits due to the applicant 

on his retirement from 31.12.1984 deducting the 

amounts already paid with all such expediti.n as is 

possible in the circumstances of the case and in any 

event within six months from the date of receipt of the 

order of this Tribunal. 



REGISTERED 

CENTRAL ADMINISTRATIVE TRIBUNAL 
BANGALURE BENCH 
*** 

Cornme rcial Complex( BDA), 
Indiranagar, 
Bangalore - 560 038 

Dated : 

	

No. 	/! I-) 

Pc 	 -/ 

p p1 i cant 	- 	ravy 	-c. 

To 

I - T. 	 (CAAAj 

N 	 / 
C) 

No. I1I!III1III!'T 
UN L 	 - L1 	 G. 

S3- 	ccL&cAmi 	 (0, 	¶d 
(0 - 

Subjectg SENDING COPIES OF ORDER PASSED BY THE BENCH IN 

CO,4.TW17\PPLICrTION NO. &4- 

Please find enclosed hereuith the copy of the Order/Irr im Ordcr 

passed by this Tribunal in the aboue said Application on 2 	-. 

End : as above. 
	 G1u-  5' 	rjTtj R 

(JuDIcIAL) 
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL 

BANGALORE BENCH, BANGALORE 

DATED THIS THE 9TH SEPTEMBER, 1987 

Present: Hon'ble Justice Shri K.S.Puttaswalfly, Vice-Chairman 

Hon'ble Shri L.H.A. Rego, 	Member (A) 

C.A.No.24/87 

Sri A.V. Sundaram, 
s/o.A.S.V. Murthy, 
A-8, Central Avenue, 
I.T.I Colony, 
BANGALOIRE 	 Petitioner 

(Shri M. Narayanaswamy.... Advocate) 

1, The General Manager, 
Southern Railway, 
Madras. 

The Divisional Railway Manager, 
Southern Railway, 
Bangalore City, 
Banga lore. 

The Divisional Prsoriel Officer, 
Southern Railway, 
Banga lore • 	 Contcmnors 

(Shri M. Sreerangaiah...... Advocate) 

This application has come up for hearing 

before this Tribunal to-day, Hon'ble Justice 

Shri K.S. Puttaswamy, Vice-Chairman made the 

following : 

In this application made under Section 

17 of the Administrative Tribunals Act, 1985 

(the Act) and the Contempt of Courts Act of 

19719  (1971 Act) the petitioner has moved 

. 

	

	this Tribunal to punish the Contemners for 

4" the non_implementation of an order made in 

. • . .2/.. 
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his favour in A. No. 31/86. 

Shri $. Srirangaiah, learned cousel for 

the Contemnors submits that the order made 

by this Tribunal had been complied by the 

Contemnors in letter and spirit and all 

payments due to the petitioner had been paid. 

Shri M. Narayanaswamy, learned counsel for 

the petitioner does not dispute the facts. 

But still he contends that the Contemnors 

in law, 5ustice and equity were bound to 

pay interest on the amounts withheld and 

paid belatedly. 

In the order rrade by this Tribunal, there 

is no direction for payment of interest 

on the amounts payable to the petititioner. 

If that is so, then we cannot hold that 

the nonpayment of interest amounts to a 

disobedience of the order made by this 

Tribunal. 

As noticed earlier, the order had been 

complied by the Contemnors. If that is so 

then these proceedings are liable to be 

dropped. We, therefore, drop these proceedings. 

But in the circumstances of the case, we 

direct the parties to bear their own costs. / 

S 

SECTTh 	
(K.s.JTTAsY)/'zV" 	(I..H.A.REGOT 

.ALADMIi UVE 	
CHAIRAN 	 BER (A) 
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From: 

The Additirnal Registrar, 
Supreme Curt of Idj&, 

To, 

The Registr, 
central dmini.stratjve Triurial, 

/B.L.A.Complex, Inaira NaEar, 
\/ Bangalore. 560 038. 

D.N. 66/88/ 	/Sec.IVA 
SUPREME COURT OF INDIA 

NEW DELHI 

Dated 10th Decernbe, 19 

) 

.1— 

PETITIONX FOR SPECIE LEAVE TO APPEAL CIVIL NOB. Petj io 	nder rt c e 176 of the C.nstitutj0 of md Special Leave to Appeal t. the Supreme Court from the )rder dated the lEth Nov ber 19E6.f the 

1689 CF 1:988. 
La for 

PL1Catjo i\JO 1 0-F' 	 4-J..LL)unai, 	fl,aJre 
I )-O,  

The Generalanager, southern Railway, 
Madras & Others. 	

.• Petitioner (s) 
Versus. 

1./.)uflLaram. 

Sir, 	 .. Respondent (? 

I am tm Inform yu than the Petitj, 	above_mentioned for Special Leave to Appa1 to this 
Court was/WeM filed nn behalf 

of the Petitioner above_named from the 	
QcOrder of the 

Administrative Tribunal Bangaloi-'e 
noted above and that the same was/we 

'by this Court 	On the 	day ofecember, 	1988. 

Yours faithfully, 

, 
for Addl.Regjsr .  



REGiSTB} D 

CE TRAL ADMINISTRATIVE TRIBUNAL 
BANGALOFE BENCH 

Cornmercil Eoi plex(BDA), 
Indiranacjar, 
Bangalore - 560 038 

Dated : 	cy 
Review 	APPLICATION NO 112/1987 	_Jxy 

in A.No.31/86 

Applicant 

GM, S.Railway, Madraa;& ors. 	Vs A.V.Sundararn 

To 
The General Manager, 
Southern Railway, 
Park Town, fadras. 

The Divisional Railway Manager, 
Southern Railway, Rae Bahadur 
Gubbi Thotadappa Road, 
Bangalore, 

. Shri Wi.Sreeranqiah, 
Central Govt. Standing Counsel, 
High Court Buildings, 
Banga lore. 

3. The Divisional Personnel Officer, 
Southern Railway, Rae Bahadur 
Gubbi Thotadappa Road, 
Bangelore... 

Subject: SENDING COPIES OF CFDER PASSED By THE BENCH 

Please find enclosed herewith the copy of ORDER, 

passed by this Tribunal in the above said 

application on 1  25-8-1987. 

' - 	
c\7ct( :c 

CT+ON OffIf P 

Enci 	as above 
	 (JIcIAL) 



CENTRAL ADMINISTRATIVE TRIBU.\JAL 

B A N A L OR E 

DATED THIS THE 25TH DAY OF AUuUST, 1987 

Hontble  Shri Justice K.S. Puttasuamy, Vice—Chairman 
Present: 	 and 

Hon' ble Shri P. Srinivasan, Member (A) 

REVIEJ APPLICATION NO. 112/1987 
tN 

APPLIC -\TN NC. 31/86 

The Ueneral Tanajor, 
Southern Railway, 
Park Town, Madras. 

The Divisional Railway Aana•er, 
Southern Railway, 
Rao Banadur uubui Tnotadar5ua Road, 

an a 1 c r e. 

The Divisional Personnel Officer, 
Southern Railway, 
Rac Bahadur buhol Thotadaupa Road, 
Banalore. 	 .... 	Aaplicants. 

(Shri M. Sreeranuaiarl, Advocate) 

i. 

Snri A.]. Sundaram, 
C/o P.S. ilurtny, 
No./, Central Avenue, 
1.1.1. Colony, 
3enalcre. 	 .... 	Resoon.iant. 

This aplication haviny come un for hearinQ to—day, 

Vice—Chairman made the following: 

In this application made under Section 22(3)(f) of 

the Administrative Tribunals Act, 1933, the applicants who 

were toe rescnoents in Auplicaticn No.31/86 have souyht 

for a review of an oa:der made by a Division bench of this 

Tnt mel on 19.11 .1936 substantially allowiny the aenlication 

mace by the respondent rierein, who was toe ap1icant therein. 
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2. 	In ftlin this Review nnlication there is a 

delay of 243 days. 	In I.A. No.1, the apolicants have 

soufit for con Jonin 	tne said dloy. 	I .P. No.1 is 

accompanied by an afidait sworn to by one SnrI Pitcr;araju, 

DivisLo -al Personnel [Nicer, Bnelore Division, Southern 

Railway, Banalore. 	In nis afftdov it, the dononent states 

tna boa dali1 was for toe reascn toat toe matter was under 

corresnon ience aetueen the various o ffioex a and tne Railway 

dc.ard. Sri. . Sreranaian, learriod couostl far toe 

amalicants asks for condoniny toe delay. 

3 • 	Jo will even assume triat to a tat ements made by the 

detonent are ccrrsct. But all of tnern do not constitute a 

suffLaicot rcund to condone toe inordinate delay of 243 

dais in makin, toe review amalication. 	In tnis viou I.A. 

No.1 is liable ta be rejected. 

4. 	In ti lint of our acove discussion, we nuld that 

.A. do.1 is liaole to be rejected. Je, therefore, reject 

toe I.A. No.1. As a conseuen:a we resect toe review 

application without notice tc toe resoondont. 

(. 

'Jic—hair 	 Nemer (A 

Cf 
dis/rTrv. 
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